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24
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4,

_Bangalore - 560 009

passed by this Tribunal in the above said appllcatlon(s)

o
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. Encl s As above
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Bangalors Division
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City Railway Station
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Shri K. Ramankutty

t/o Shri . m. Abdul Rahman
Advocate
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Park Town

AMadras - 600 003
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7. Shri M. Sreerangaish
Railway ‘Advocate
3, S.P, Building, 10th Crass .

Road .
" Ra8ilway Board : - :
Reil Bhavan | o Bangalore = 560 002
" New Delhi - 110 001 _ o ' 8. Shri M. Abdul Rahman e
' ' : " Advocate

' /88(F)
_gplicant(s) B Resgondent‘s)

| shrt KoK. Kurian & enother . . V/e The Secretery, Railuay Saard, Hou Delhi & 3 0zs -
To | '
1. Shei KoK Kurien 8. The Divisional nanager

No. 306, Subsdar Chathram Road
Bangalore - 560 009 . .-




DAT&D THIS Tda 15TH DAY OF DmCEMBER. 1988

’

Present § Hon'ble Shri Justice x. .Puttaswamy, Vice~-Chair-

man
Hon'ble.Shri L.H.A.Rego, Member(A)

APPLICATION NCUS.1932 & 1933/88(F).
K.K.Kurian, K. Ramankutty
Son of K.K.Koruthu ~ 8/o K. Kandan
aged about 57 years, aged 54 years
‘Chief Commercial Clerk, . Chief Commercial Clerk Grade III
Parcel (ffice, Southern Railway
City Railway Station, , ,
BANGALCRE ceeee APFLICANTg

(Shri M.Abdul Rahman, AdvocQte)

Vs, , ‘ o

1, Railway Board,
New Delhi
represented by its
Secretary.

2. General Manager,
Southern Railway,
MADRAS,.

3. Divisional Manager, :
Southern Railway, AT
BANGALCRE. R

4. Divisional Personnel Cfficer,
Southern R&ailway, , ‘

BANGALCRZ, eseeas . RESFCNDZINTS

(Sri M.Sreerangaiah, Advccate)

These applications having eome ur for hearing to,déy,

cases ars common, we propose to dispose them by a common

order,

ouo_2,/-'




Nl o ffis Tribunal on 30.11,1988, and a decision either to

\f

2. Sriyuths K.K.Kuriyan and K.Raman

the

ﬁutty, who are

applicants in Application Nos. 1932 aJd 1933/1988

working as Chief Commercial Clerks, Grade (II and Grade III

respectively, had appeared for & depértmentél examination -

|

held on 30/3lst of May 1988 prescribed for promotions to

the post of Chief Commefcial Clerk Grade II post on

regular basis. But, so far, the Railway A

had not announced their results.

{dministration

Hence, the applicants

have approachad this Tribunal for a direction to the

i

respondents to ‘announce their results without further

loss of time,

3. Shri M.aAbdul Rehman, learnsd Counsel for the

applicants,
had held examinations on 30/31-5-1988, it

announce the results with expediticn.

4. Shri M.Sreerangaiah,

s was due to the interim crder made

ii/

contends that when the Railway

ndents contends that the delay in the

administration

was bound to

learned counsel for the

declaration of

in Applications

18 to 521 of 1988 (V.RAJAGCPALAN & ORS.=vs.=THE

FURSCHNNZIL CFFICER & CRS.) finally dilsposed of by

cancel or announce th2 results will be takgn‘within the

time permitted by the final order made inﬂ

]
case,

AGCPALAN'S

P

|

5. In Rajagopalan’s case, we had dire

Lted the'Railway




" . administration as an interim measure not' to announ

ce
the tesulté of the exam;nation held on 30/3i.5.1968. |
But in our final order made in tﬁose'cases on 30.11.1988,
we have given a free hand to the Railway administration'
to take a decision on the examination already held énd
announce thé results if it so decides. We &are of the
view that on the examinations already held, the-Railway
administration cannot mix up the same w;th the other
directions in Rajagopalan's case and unnecéSsafily holdiﬁa
up results or 3uch other action as it decides to take oxil'v:
the same, Cn the very terms of our’order';n'Rajagopéiaﬁ‘s
case the Railway administration was bound to take a posi=-
tive decision on the examinations'held on 30/31,5,1988,
and decide the same one way or the other, We therefore
consider it proper to direct the respondents to take a
positive decision one way or the other on the examinations

already held and annoqpcé its results if it so decides on

Yoy

or before 31,.,1,1989,

6. On the view we have taken, we have not examined

.1 othar questions and leave them open.

7. In the light of our above discussions, we direct

tions, held on 30/31.5.1988 and if it decides to announce

the results of the examinations then announce the same

with all such expedition as is possible in the circumstances

QOO4/-

respondents to take & positive decision on the examina-




of the case and in any event, on or beﬁore«31;1.1989.'

\\

8. Applications are disposed of in
terms., But, in the circumstances Qf-thé

the parties to bear their own costs.
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the above

case, we direct

+» Let this order be &ommunicated to|all the
. irmediately.
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